
From: 

To, 

Principal District & Sessions Judge 
-cum-Spl. Judge (PC Act)(CBI), 
Rouse Avenue Court Complex, 
New Delhi. 

The Registrar General, 
High Court of Delhi, 
New Delhi. 

NO.MP/MLAs./RACC IGaz./20251 " '1/$ 

Sub:- Monthly progress report of the Courts setup for trials against sitting and 
former Members of Parliament (MPs) and Members of Legislative 
Assemblies (MLAs) 

Ref:- NO.53841DHC/Gaz/G-2/2022 dated 2ath SEPTEMBER. 2022. 

Sir, 

With rEference to the above mentioned letter, please find enclosed 
herewith the monthly progress report of the Courts setup for trials against sitting 
and former Members of Parliament (MPs) and Members of Legislative Assemblies 

. (MLAs) for the month of JANUARY, 2026 in the prt:scribed format from the 
following Judicial Officers of Rouse Avenue Court Complex, New Delhi for 
information. 

~1. No. 

1 

2 

3 

4 

5 

6 

~ame of the ~esignation 
~udicial 
pfficers 

~h . Dig Vinay 
is;Je';ial Judge ~ingh PC Act)(CBI) -09 

Sh . Jitendra iS0eciai Judge 
Singh PC Act) (CBI)-23 
Sh. Vishal iSpecial Judge 
Gogne PC Act)(CBI)-24 
Sh . Paras Dalal Audl.Chief 

Judicial Magistrate-
01 

Ms. Neha Mittal Addl.Chief 
Judicial Magistrate-
03 

iSll . Ashwani iA~dl.Chief 
Panwar pudicial 

P4 
Magistrate-

TOTAL 

GENER L ECEIPT 
High Court of Delhi 

1 0 FEB 1026 \~ 
~ 

2-\ 0 
I Receipt No ....... ... ... ........ ......... . 

L.P Instt 

16 3 

25 4 

27 0 

20 0 

21 0 

21 1 

130 8 

Cases 1 Cases Dis Pendency 
received !transferred as on 

by ! 31.01.2026 
transfer I 

I 

0 I 0 4 15 
i 
I 

1 i 0 1 29 
: 

0 
, 

0 1 26 

0 i 0 5 15 

; 

1 i 1 3 18 

0 0 1 21 
j 

2 I 1 15 124 

Yours faithfully, 

(Dinesh Bhatt) 
Princir :\1 District & Sessions Judge 

-ct..;m-Spl. Judge (PC Act) (CBI) 
R~use Avenue Court Complex 

New Delhi 



, 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

., 

'2,'1 

0 :1- O!'k ').o~ 

-MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs 1~llC/W~ 

REPORT OFTHE MONTH OF JANUARY-2026 Spe . ~jG :'N~~ SINGH 
cIa u",ge C Act) (CBIK 

. {Letter No. MPIMLAs/RADC/Gaz.!2020/E-22388-22393 dated Uh November, 2020} (MPs I MLAs CaSes) 
COtlrt Nn t:;1,) ~II+I r-•. 

Name of the Pres iding Officer 

Designation 

Date since which posted in the coul1 

Total number of cases pending on the first day of the month 

Number of cases disposed/transferred in the month with detail i.e. 
conviction, acquittal , discharge, acceptance of closure report, etc 

Number of cases pending on the last day ofthe month 

Number of cases instituted in this month 

DIG VINAYSINGH 
R ' ..... 'VVJ, 

Ouse Avenue District Court 
N~ft,n .... lhl • 

-",'''" 
Special Judge (PC Act) CBI-09 (MPs/MLAs Cases) 

Rouse Avenue District Court, New Delhi. 

29.04.2025 (A/N) 

16 

04 
(01 SC, 2 Crl. Revision & 01 Misc. DJ ASJ) 

15 

03 
(0 I Cr! . Revision & 02 Misc. DJ ASJs) 

------

~~Q~p>l~. 
(Dig Vi nay Singh) 

Spl. Judge (PC Act) CBI-09 (MPs/MLAs Cases) 
Rouse Avenue District Court, New Delhi 

Special Judge (PC Act) (CBl}-09 
(MPs I MLAs Cases) 

Rouse Avenue District Court, 
New Delhi 

9 

I 



Sl iCNR No. and Cause title 
No 

DLCTlI0001012019 
CBI/46/20 19 

CBI 
Vs 

Ambumani Ramadoss 
etc. 

Nature -
Whether State case, 

complaint case or closure 
report 

CBI-PC Act 

Penal statutes involved 

U/S 1208, 420,465,468,471 
IPC 

13(2)r/w 13(1)(d) of PC Act, 
1988 

No. of accused 

10 

Fd~q1q~ 
DIG V/NAY SJ~r.J.I 

S~ecial Judge \l"'C'Act) (CBI)-09 
(MPs I MLAs Cases) 

Whether accused is sitting or fO~UrMf~1'2.~iftl\llt4~of. 
Rouse Avenue 0 s~ti@OOl't . 

New 0 Ihi 

Former 
MP 

27 .04.1 2 

Date of 
cognizance 

08.06.2012 

iDat~lpresent 
of tage of the 

Fra ase 

Detail of prosecution jstatementj Detail of defence 
witnesses of accused witnesses 

Date sinc1 Whether there is any stay of proceedings ordered by superior court, if Whether any Expected date 
when yes give detail interim of disposal of 

min 
g of 
Cha 
rges 

For Charge. 
mal Awaiting 
char Clarification 
ge sl 
yet orders or 
o b directions ofl 
fram the Hon'ble 
ed High Court! 

further 
proceedings 

Witness jWitnesse 
es cited s 

dropped 

119 N/A 

'I 

Witness I 
es 

examine 
d 

N/A 

Whether 
recorded 

or not 

I Defence I Defence 
witnesses witnesses 

cited examined 

matter orders are case 
has been 

posted fori 
final 

argument 
s 

-No-
Although there is no stay, the progress of the matter is stalled because 0 

he following reasons. 
Vide order dated 07.10.2015, the Id. predecessor court ordered the fram ing 

N/A 

~
f charges against 5 out of 10 accused, while discharging the remaining 5. On 
eing challenged by the 5 accused who were charged on one hand, and by CB 
n the other hand regarding the discharged accused, vide order dated 29.07.20 19

1

' 

n Crl. MC no. 4442/20 15 , 5003/2015, 5005/2015 , 5007/20 15 , 58/20 17 & Crl. 
~ev. no.38/20 16, Hon ' ble DHC remanded the matter back. 
I~ However, vide Judgment dated 27.07.2022 in SLPs, the Hon'ble Supreme 
Court remanded the matters back to the Hon'ble DHC for reconsideration on the 

!
erits. The above judgment, however, indicates that the impugnec 
rderljudgment dated 29.07.20 19 of the Hon'ble High Court has not been 
uashed and set aside only regarding the accused who were discharged by this 
ourt and were petitioners before the Hon'ble Supreme Court, and it does no 
eltain to the accused aga inst whom charges were earlier directed to be framed. 

Therefore, the accused persons have sought clarifications on th ese aspects 

~
nd the effect of the judgment dated 27.07.2022 in the pending Crt. Rev. Nos. 
8/20 16 of CBI and other connected petitions, i.e ., Crt. M.e. Nos. 4442120 15'1 
003/2015 , 5005/20 15 , 5007/20 15 , 58/20 17, scheduled for hearing before the 
on'ble High COUlt on 04.12.2025. 

existing in 
the matters 

-No-

~ 
Disposa 

ithin two year 
om the date 0 

·aming of 
. harge. 

Documents 
n this file 

pomprise 
~pproximately 
11 ,000 pages . 



Note:- [n terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in w.P. 

below mentioned points have been added. 

t!\q+:l~ 
DIG VINAY SINGH 

~"r 'r-'1~1 !J't, , 'p," Act) (CBI)-09 ..... ~Jl·; oJ a,..) .~ -
( . "r,:, I r, ~. A.s Cases) 

(C ' . I) N 1542", 1\-1" ,-: · [ ::A ,;-1 ' .1. Fifth. Floor. . nmIna o. 1~Z.\f tit eu' CO",urt OOl ltS;Q~£Ifl(1ot lOn 
Rou-:,~ \":Pf,lJe UISUll,;l v • 

N2W Delhi 

vs. Union of India & Drs." 

Short Summary of the work done in the case during the 
month 

The Action plan formulated and the steps taken I The specific reasons, if any causing delay in disposal of the matter 
for expeditious disposal of the case 

# 09.01.2026 

Matter had to be adjourned because of pendency of petitions 

before the Hon ' ble High Court under nos. Crl. M. e. No. 

4442/2015 , 4443/2015 as well as Crl. M.e. 4480, 5003 , 5005, 

5007 of2015, and Crl. Rev. P. 25/2016 & 38/2016 as well as 

58 & 688 of 20 17, the matter had to be adjourned along with 

connected case titled as C81 Vs. K.K.Aggarwal, pmticularly in 

view of order dated 19.09.2024 and 12.03.2025 passed by 

Hon ' ble DHC in Cr! . M.C No. 4442 & 4443 of 2015, as the 

issue before Hon ' ble DHC is whether the order of DHC dated 

29.07.2019 was set aside by Hon ' ble Supreme Court on 

27.07.2022 only qua the discharged accused or also qua the 

accused against whom charges were ordered to be framed. 

Also in view of orders of the Predecessor COllltS dated 

09.09.2022, 24.01 .2025 , and the order of this COlllt dated 

24.12.2025 unti I the above mentioned aspect is clarified the 

matter cannot progress. The matter has been adjourned to 

28.03.2026, i.e. after the hearing before Hon 'ble DHC which 

is now scheduled 011 16 March 2026. 

Crl. M. e. No. 4442, 5003 , 5005, 5007 of 20 15 and 58 of 20 17 and Crl. 

Rev. P. 38/2016 are pending belore the Hon ' ble High Court. Also 

documents of this file comprises of approximately 11,000 pages. 

Although there is no stay, the progress of the matter is stalled because of 
the following reasons . 

Vide order dated 07.10.2015, the Id. predecessor court ordered the 
framing of charges against 5 out of 10 accused , while discharging the 
remaining 5. On being challenged by the 5 accused who were charged 
on one hand , and by C81 on the other hand regarding the discharged 
accused, vide order dated 29.07.2019 in Crl. MC no. 4442/2015 , 
5003/2015 , 5005/2015 , 5007/2015 , 5812017 & Cri. Rev. no.38/2016, 
Hon ' ble DHC remanded the matter back. 

However, vide Judgment dated 27.07.2022 in SLPs, the Hon'ble 
Supreme Court remanded the matters back to the Hon'ble DHC for 
reconsideration on the merits. The above judgment, however, indicates 
that the impugned order/judgment dated 29.07.2019 of the Hon'ble High 
Court has not been quashed and set aside only regarding the accused 
who were discharged by this COUlt and were petitioners before the 
Hon'ble Supreme Court, and it does not pertain to the accused against 
whom charges were earlier directed to be framed . 

Therefore, the accused persons have sought clarifications on these 
aspects and the effect of the judgment dated 27 .07.2022 in the pending 
Crl. Rev. Nos. 38/2016 of C81 and other connected petitions, i.e. , Crl. 
M.e. Nos. 4442/2015 , 5003/2015 , 5005/2015 , 5007/2015 , 58/2017, 
scheduled for hearing before the Hon'ble High Court on 16.03.2026. 

J 



Nature -

t;P~1~~ 
DIG VINAY SINGH 

S;::>ecia\ Judge (PC Act) (CBI)-09 
(PI nee: I \\AI As ~::Ises) 

SI 
No 

CNR No. and Cause title Whether State case, complaint 
case or closure report 

Penal statutes involved No. of accused 
co~rt N~ 512, Fifth Flot r, 

Whether accused is sitti~or S~r~~ nu. e~t'tRtt C \.Ml te of taking 
MP/MLA OU C " ... ",irwJ.\llition __ co~nizance 

2 

DLCT I 1000 I 0720 I 9 
C81/48/2019 

CBI 
Vs 

Dr. Keshav Kumar Aggarwal etc. 

Date ~resent l Detail of prosecution 
of tage witnesses 

Fram fthe 
ing ottase 
Char 

ges 

Form Charge. 
al Awaitin 

charg g 
e yet Clarific 
to be ationsl 
frame orders 

d or 
directio 

ns of 
the 

Hon'ble 
High 

Courtl 
fUl1her 
proceed 

ings 

WitnesslWitnessesl W itnesse 
es cited dropped s 

iexamined 

30 N/A N/A 

CBI-PC Act U/S 120B, 420, 465, 468, 471 
IPC 

5 Former 'r' · 22~(j2.13 25.02.13 

13(2) r/w 13(1)(d) of PC Act, 
1988 

MP (CBI Court 
Lucknow) 

Statement l Detail of defence Date since Whether there is any stay of proceedings ordered by superior court Whether any I Expected date ofl 
of accused 

Whether 
recorded 

or not 

No 

witnesses 

Defence Defence 
witnesses witnesses 

cited examine 
d 

N/A I N/A 

when matter if yes give detail interim orders disposal of case 
has been are existing in 

posted for the matters 
final 

alXuments 

N/A 

-No-
Although there is no stay, the progress of the matter is stalled 

~ecause of the following reasons . 
Vide order dated 07. 10.20 15, the Id. Predecessor Court ordered the 

!framing of charges against 3 out of 5 accused, while discharging the 
emaining 2. 

On being challenged by the 3 accused who were charged on one 

~
and ' and by CBI on the other hand regarding the discharged accused 
ide order dated 29.07.2019 in Crl. MC no. 4442, 4443, 4480, 5003 
005, 5007 of 2015, Crl. MC 688 of 2017, Crl. MC 58/2017 & Crl 

Rev. nO.38 & 25 of 20 16, the Hon ' ble DHC remanded the matter back. 
However, vide judgment dated 27.07.2022 in SLPs, the Hon'ble 

Supreme Court remanded the matters back to the Hon'ble DHC fOI 
Fonsidering the matters afresh on the merits . However, the above 
judgment has nowhere indicated that the impugned order/judgmen 
pated 29.07.2019 of the Hon'ble High Court has been quashed and se 
fiside on Iy regarding the accused who were discharged by this court in 
his case and were petitioners before the Hon'ble Supreme Court, and i 

ras not regarding the accused against whom charges were earlie 
irected to be framed. 

. He nce, the accused persons have sought some clarifications on the 
~bove aspcct~ ;!!1d regarding the effect of the above judgment datec 
~ 7 .07.2022 in the pending Crl. Rev. nos. 38/2016 of CBI and othe 

-No-
# Disposal within 

two years from 
date offraming 0 

charge. 

onnected petitions, i.e. , Crl. Me 110. 44_4_2,'-----4_44_3'-','-4_4"-8'-'0"'-,--'5'-'0c..:IO,.:c32..., ...:.5-.:0...:.0.:..5L1 ______ '--_____ ---' 



f2fJ cFP:r f#B 
DIG VlNAY SING 

007 of 20 15, Crl. MC 688 of 20 17, Crl. MC 58/20 17 & Crl. Rev 
0.38 & 25 of 20 16, which is scheduled for hearing before the Hon'bl 

H iQh COUlt on 16.03.2026. 

Note:- In terms of order dated 2 1. 12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled " Court on its own motion vs. Union of India & Ors." 

below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

# 09.01.2026 

Matter had to be adjourned because of pendency of 

petitions before the Hon ' ble High Court under nos. 

Crl. M. e. No. 4442/20 15, 4443/20 15 as we ll as Cri . 

M.e. 4480, 5003 , 5005, 5007 of 20 15, and Crl. Rev. P. 

25/2016 & 38/20 16 as well as 58 & 688 of 20 17, the 

matter had to be adjourned along with connected case 

titled as CSI Vs. Ambumani Ramadoss, particularl y in 

view of order dated 19.09.2024 and 12.03 .2025 passed 

by Hon ' ble DHC in Crl. M.C No. 4442 & 4443 of 

20 15, as the issue before Hon ' ble DH C is whether the 

order of DHC dated 29.07.20 19 was set as ide by 

Hon ' ble Supreme Court on 27.07.2022 only qua the 

discharged accused or also qua the accused against 

whom charges were ordered to be framed. Also in 

view of orders of the Predecessor Courts dated 

09.09.2022, 24.01.2025 , and the order of thi s COUlt 

dated 24. 12.2025 unti I the above mentioned aspect is 

clarified the matter cannot progress. The matter has 

been adjourned to 28.03.2026, i.e. after the hearing 

before Hon ' ble DH C which is now scheduled on 16 

March 2026. 

The Action plan formulated and the steps 
taken for expeditious disposal of the case 

The specific reasons, if any causing delay in disposal of the matter 

Cri . MC no. 4442, 4443, 4480 , 5003 , 5005, 5007 of2015, Crl. MC 

688 of 20 17, Crl. MC 58/20 17, and Crl. Rev. no .38 and 25 of 20 16 are pending 

before the Hon 'ble High CO Ult. Additionally, documents of this fil e comprise 

approxi mate ly 1000 pages . 

Although there is no stay, the progress of the matter is stalled because of the 
following reasons. 

Vide order dated 07.10 .20 15 , the Id . Predecessor Court ordered the framin g of 
charges aga inst 3 out of 5 accused, while discharging the remaining 2. On be ing 
challenged by the 3 accused who were charged on one hand , and by CS I on the 
other hand regarding the discharged accused, vide order dated 29.07.20 19 in Crl. 
MC no. 4442, 4443, 4480, 5003, 5005 , 5007 of 2015 , Cri . MC 688 of 20 17, Crl. 
MC 58 /20 17 & Crl. Rev. no .38 & 25 of 20 16, the Hon ' ble DH C remanded the 
matter back. 

However, vide judgment dated 27.07.2022 in SLPs, the Hon'ble Supreme 
Court remanded the matters bac k to the Hon'b le DHC for considering the matters 
afresh on the merits. However, the above judgment has nowhere indicated that the 
impugned order( judgment dated 29.07.2019 of the Hon'ble High Court has been 
quashed and set as ide only regarding the acc used who were di scharged by this court 
in this case and were pet itioners before the Hon'ble Supreme Court, and it was not 
regarding the accused against whom charges we re earlier directed to be framed . 

Hence, the accused persons have sought some clarifications on the above 
aspects and regarding the effect of the above judgment dated 27.07.2022 in the 
pending Crl. Rev. nos. 38/20 16 of CSI and other connected petitions, i.e. , Crl. MC 
no. 4442, 4443 , 4480, 5003, 5005, 5007 of 20 15, CrI. MC 688 of 20 17, Crl. MC 
58/20 17 & Crl. Rev. no.38 & 25 of 20 16, which is scheduled for hearing before the 
Hon'ble High Court on 16.03.2026. 

.) 



T~jlq.,(.j Hit>" 

SI 
No 

CNR No. and Cause title Nature - I Penal statutes involved No. of accused Whether accused is ;Je 
sitting or former 

MP/MLA 

3 

DLCT II-001856-2019 

CBI 
VS 

MIS INX Media Pvt. Ltd. 
(CBI-4 1 7/20 19) 

Whether State case, 
complaint case or closure 

report 

State Case 
CBI-PC Act 

V IS 120B !PC r/w 420 
lPC Sec. 8 & 13(1)(d) of 

PC Act 

19 

Date I Present Stage Detail of prosecution 
witnesses 

Stateme I Detail of defence Date since 
when matter 

has been 
posted for 

final 
arguments 

of 
Fram 
ing of 
Char 
ges 

Charg 
e yet 
to be 
frame 
d 

Arguments on charge 

Witness I Witness 
es cited es 

dropped 

124 N/A 
(Main-

9 1 
Supp-I-

34) 

(Few 
witnesse 

s are 
common 

Witness 
es 

exam in 
ed 

I N/A 

nt of witnesses 
accused -
Whether 
recorded 

or not 

N/A 

Defence Defence 
witness witnesses 
es cited examine 

d 

N/A N/A N/A 

Sitting 
MP 

Whether there is any stay of proceedings ordered 
by superior court, if yes give detail 

Though there is no express stay, two of the 
accused persons have challenged the order of this 
Court dated 26.10.2024, whereby the request of the 
accused persons to defer the hearing on the point of 
charge until further investigation is completed by CBI 
was dismissed. 

However, in view of the Order dated 20.08.2025 
in Crt. M.C. No. 8992 & 8993 of 2024 by the Hon ' ble 
Delhi High Court, wherein the accused were 
permitted to request this Court to defer the hearing on 
the point of charge to a date after the date before 
Hon' ble DHC, the matter could not be heard at the 
point of charge. The case was adjourned to 
02.02.2026. i.e., after the date fixed before Hon ' ble 
DHC, which is 30.0 1.2026. 

Whether 
any interim 
orders are 
existing in 
the matters 

-No-

21.10.19 

Expected date 
of disposal of 

case 

# Disposal 
withm two years 
from date of 
framing of 
charge. 
Documents of 
this file 
comprises of 
approximately 
8,000 pages. 



Note:- In tenns of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in w.P. 

below mentioned points have been added. 

~w. 
O\~"V\NAY SINGH 

Special l'l~r'" (PC Act) (CBI)-09 
(' I J i I )~s Cases) 

(Criminal) No. 1542/2020 titled ';'Celllit-jonJ t<;'iOwn motion vs. Union of India & Ors." lJ. ) I - r-Ilun- ,vvr. 
-·.C·'~ J... ~·;.· 1 , ' . District Court, 

r"'\ _fl •. 

Short Summary of the work done in the case during the month The Action plan formulated and the step~ take.i""' Ffh'e specific reasons, if any causing delay in 
for expeditious disposal of the case I disposal of the matter 

(Matter was 1I0t listed ill this 11I01ltll) 

#22.11.2025 
Previously, after disposing of IA No. 30 & 31 of 2025 regarding the supply of 

deficient copies, list of unrelied documents, etc., and after removing those 
deficiencies, the matter was fixed for charge. However, in view of the Order 
dated 20.08.2025 in Crl. M.C. No. 8992 & 8993 of 2024 by the Hon ' ble Delhi 

High Court, wherein two of the accused were allowed to request this Court to 
defer the hearing on the point of charge to a date after the date fixed by the 

Hon ' ble DHC, the matter could not be heard at the point of charge. The case was 
therefore adjourned to 02.02.2026, which is after the date fi xed before the 
Hon ' ble DHC, being 30.01.2026. 

Note:- 01 Mise Application was disposed of in the month of January. 

After filing the initial chargesheet on 
18.10.2019 and summoning the accused persons, 
along with supplying copies and disposing of 
applications uls 207 Cr.PC, the matter was delayed 
due to pending investigation . The supplementary 
chargesheet was filed after more than five years, on 
14.05.2025, including additional accused persons, 
effectively reverting the case to an earlier stage of 
supply of copies and scrutiny. The supplementary 
chargesheet also states that investigation is still 
ongoing regarding LRs sent overseas to different 
countries. 

Moreover, in view of the Order dated 
20.08.2025 in Crl. M.e. No. 8992 & 8993 of 2024 
by the Hon ' ble Delhi High Court, wherein the 
accused were allowed to request this Court to defer 
the hearing on the point of charge to a date after the 
Hon ' ble DHC's date, the case could not be heard 
on the point of charge. It is acUoumed to 
02.02.2026, which is after the date fixed before the 
Hon 'ble DHC on 30.01 .2026. 

The case file contains approximately 8,000 
pages. 



CNR No. and Cause title Nature - Penal statutes involved 
SI Whether State case, complaint 
No case or closure report 

DLCT II-000207-2020 Complaint case U/S 3 & 4 PMLA 
ED 

4 ED 
VS 

P. Chidambaram & Ors. 
(Related to INX Media Case) 

(CT Case No. 08/2020) 

I 

Date Present Stage Detail of prosecution witnesses Statement of Detail of defence 
of accused - witnesses 

Frami Whether 
ng of recorded or 

Charg not 
es 

Witnesses Witnesse Witnesses Defence Defence 
cited s examined witnesse witnesses 

dropped s cited examine 
d 

Charge Two accused 100 N/A N/A No -- --
s yet companies based Main-82 

to be overseas have not Supp-I-18 
framed yet been served. 

Additionally, one 
of the accused has 
challe nged the 
proceedings 
before Hon ' ble 
DH C, where a 
stay has been 
granted and the 
COUIt has directed 
the matter to be 
adjourned until 
the hearing in the 

No. of accused 

10 

Date since when 
matter has been 
posted for final 

arguments 

N/A 

1~ 1 ''-I '1~ ~ 
ll\G V\NAY SINGH 

S;"('cial Judge (PC Act) (CBI)-09 

Whether accused is C 
sitting or former ,. ' H't iP~it~t ~ii 1(""" 0 ~I"\~: <.; 3~~f )Date of taking 

OO~?r.nizance 
MP/MLA Ru' S h ... C;nUe 1St 

~. n~lh 

iet COU • 

Sitting 25 :O8~20 '-' 24.03.21 
MP 

Whether there is any stay of Whether any Expected date 
proceedings ordered by superior interim orders of disposal of 

cou rt, if yes give detail are existing in case 
the matters 

Yes . -Yes- Disposal within 
One of the accused has challenged two years after 

the proceed i ngs before Hon ' ble framing of 
DHC, where a stay has been granted charge. 
directing the matter to be adjourned Documents of 
until after the hearing in the High thi s fi Ie 
Court, scheduled for 29.0 1.2026 comprises of 
under Crl. Me. no. 9270/2024. The approximate ly 
order dated 03.04.2025 instructed 15,000 pages. 
this Court to fix a date after that in 
front of the Hon ' ble He. 
Subsequently, on 13.05.2025, the 
matter before the Hon' ble HC was 
adjourned to 13.08.2025, and later to 
29.0 1.2026, with interim orders to 
continue. 



--

High Court, now 
scheduled for 
29.01.2026. 

1-G\lq-1'-l" f~ (I 
DIG VINAY SINGH 

cppecia\ J ~dgev"v 
,...v,/ , .... -

Cases) (fIll f Ps I MLA~ 
No. 512. Fiftn Floor. 

Co'·rt istrict Court. 
RoUse twenue [ 

New 0 elni 

Therefore, the matter was 
adjourned to 3 1.01.2026, in 

, 

accordance with the order of Hon ' ble . 
DHC dated 03 .04.2025, 13.05.2025, 
and 13.08.2025. 

Meanwhile, serv ice of A-3 and 
A-4, who are overseas companies, is 
be ing effected. 

Note:- In terms of order dated 21. 12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 tit led" Court on its own motion vs. Union of India & Ors." 

below mentioned points have been added. 

Short Summary of the work done in the case during the 
month 

31.01.2026 

Matter had to be adjourned to 28.02.2026, in view of the 
order of Hon ' ble DHC dated 03 .04.2025, 13 .05.2025, 
13.08.2025 & 29 .01.2026 in Crl. MC no. 9270/24, which is st ill 
pending before Hon ' ble DHC and is li sted for 20.02.2026, 
wherein this Court was asked to fix the matter after it is heard by 
Hon ' ble DHC. 

Meanwhile, service of A-3 and A-4, who are overseas 
companies, is being done. 

Note:- 01 Misc App lication was disposed of. 

The Action plan formulated and the steps taken for 
expeditious disposa l of the case 

The s pecific reasons, if any causing delay in disposal of the 
matter 

The order dated 24.03.202 1, whereby the court took . 
cognizance of the alleged offences, has been cha ll enged by A-
I before the Hon ' ble High Court on the ground of lack of 
prosecution sanction under Section 197 Cr.P.c. The matter was 
adjourned to 31.0 1.2026, in view of the order of Hon ' ble DHC 
dated 03.04.2025, 13.05.2025, 13.08.2025 and 29.01.2026 in 
Crl. MC No. 9270/24, which is still pending before Hon ' ble 
DHC and is listed for 20.02.2026. The COUlt was asked to fix 
the matter after it is heard by Hon ' ble DHC. 

Meanwhile, service of A-3 and A-4, who are overseas 
com pan ies, is being arranged . Additiona lly, the documents in 
this file comprise approximately 15,000 pages. 
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